
IN THE SUPREME COURT OF INDIA

INHERENT JURISDICTION

REVIEW PETITION (CIVIL) NO. 410/2024

IN

CIVIL APPEAL NO. 4929/2023

M/S IFCI LIMITED PETITIONER(S)

                                VERSUS

SUTANU SINHA & ORS.  RESPONDENT(S)

O R D E R

Prayer for oral hearing of the review petition is rejected.

We have carefully perused the review petition, as also the

grounds in support thereof.  In our opinion, no case for review of

the order dated 09.11.2023 is made out.

The review petition is, accordingly, dismissed.

Pending application(s), if any, shall stand disposed of.

.....................J.
(SANJIV KHANNA)

.....................J.
(SUDHANSHU DHULIA)

.....................J.
(AHSANUDDIN AMANULLAH)

NEW DELHI;
MAY 09, 2024.
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                       RECORD OF PROCEEDINGS

REVIEW PETITION (CIVIL) NO. 410/2024

IN

CIVIL APPEAL NO. 4929/2023

M/S IFCI LIMITED PETITIONER(S)

                                VERSUS

SUTANU SINHA & ORS.  RESPONDENT(S)

(FOR ADMISSION and IA No.20893/2024-ORAL HEARING)

 
Date : 09-05-2024 This matter was circulated today.

CORAM : 
         HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE SUDHANSHU DHULIA
         HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH

                    By Circulation

          UPON perusing papers the Court made the following
                             O R D E R

Prayer for oral hearing of the review petition is rejected.

The  review  petition  is  dismissed  in  terms  of  the  signed

order.

Pending application(s), if any, shall stand disposed of.

(BABITA PANDEY)                              (R.S. NARAYANAN)
COURT MASTER (SH)                          ASSISTANT REGISTRAR

(Signed order is placed on the file)
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